
Allahabad 

Original 

Rese ved 

CENTRAL rMIN ISTRATIVE TRIBUNAL 	ALLAHABAD BENCH 

ALL ',WAD.  

day of FebruarY1997. 

cation no. 10Z of „1993. 

the 26th 

Honlble D 
Hon'ble 

. R.K. Saxena, Judicial Member 
S..Day_414A0  nistrative Member. 

Uma Shanka 
R/0 Villag 

✓ Shukla, S/o ri Raghu Nandan Prasad Shukla, 
e and Post Al adpur, District Allahabad. 

App 'cant 

C/A Sri B .B. Paul, Sri . Srivastava 

Ver us 

1. The T io 
of commu 

of India hrough the Secretary, v nistry 
cation, J vernment of India, New Delhi. 

• 

2. 	The D 
Gover 

Le for Genera (Post) & (Telegraph) 'rectorate, 
me t of India New Delhi. 

3. Post Vlas±er General Allahabad. 

4. Diret 
Allah 

Postal Se ices, Allahabad Region r, 
ba 

• • • 
	espondents. 

C/R Km. SOdhana Srivast 

0 4 D E H- 
Honlble Mrt SDayal, Me beD-A.  

his is an application under section 9 of the 

Administra lye Tribunals  Act, 1985. 



The appli cant 

through this applicatio 

seeks the following re ie 

i. Setting aside of the order of termin tion 

dated 18.1.93 with all consequential benefits 

ii. A directibmt0 the respondents to pa costs 

of this appliCation. 

The case of the applicant is that h: is 

educated pto intermediate and is a resident 	Aladadpur, 

Tahsil So aon, Allahaba . The family of the a plicant 

has subst ntial agricul ural lands and pucca a cestral 

house. His name was re stered in the employm nt 

ncl was spons ,)rej to Respondent no. 5 in 

o is requisiti )n for the pest of Ex•ra 

al Brar,ch Post ,,,'iaster along with nam s of 

K mar Singh, (Respondent no. 6) and 

y 
	

Singh. A , er corapleti:..;n of all ormalities, 

anti was appointed by order dated 23. .92 and 

the post on 26.10.92 and has been wo ing 

the 

n . 3 passed prder for termination 	the 

S 
	

rvices at he behest of Sri Rampujan Patel, 

ool ur. Resp dent no. 5 passed order of 

ted 18.1.9$ in respect of the applicant. 

claims that no show cause notice as given 

enquiry was held before the order of 

was passed. He has ap, roadbed the ribunal 

for reliof and is contiuning to work at Aladadp r. 

exchange 
1 

response 

Depart men 

Sri Sant os 

Sri Ghans 

the . appli 

took over 

on the po-t 

Responden 

appli canto 

M.P. of P 

terminati n d 

The 	ant 

to him and no 

terminati •n 

since that day. Suddenly on 14.1. 

he arguements of Sri b . Paul for t e 



// 

  

// 

  

    

applicant 

were heard. 

nd Km. sadhan Srivastava for the re pondents 

responde have given reasons in their he 

counter 

appointme 

that the 

due date 

reason 

appointme 

it is sai 

Singh was 

candidate 

4110 A-6 and 

is not in 

recommend 

clearly shown to be residents of different ha 

of Aladed ur villa je. Annexure A-7 shows that 

clearly u erstood that all the three candidat 

belonged 0 Aladadpur. The income of the appl 

to have p ay 

responden s 

Patel, M. 

information 

based on he 

given fo ca 

are so o io 

that the res 

howsoeve 	i 

applican s appointment. 

eply for cane- latiJn of the order of 

t of the applicant. The first of these is 

the 

no 

r the 

ame of candLiates w ere received afte 

roi the employment exchange. This is 

ceased to have any relevance aft 

t drder of th applicant was made, Secondly 

dature of Sri Santosh Kumar 

wrongly cancelled treating him to be non local 

This contention is proved wrong by Annexure 

7 to the OA in which the point of re idence 

Annexure A!-.6. is Postalinspector's 

tions in which all the three.candida 

contention. 

that the ca 

cant seems 

a crucial part in his selection 	The 

ave denied that the letter of Sri Rampujan 

hoolpur, Was merely taken as a so rce of 

nd proper action was tctken by the department 

merits of the case. However,the easons 

cellatior of the applicant's appo ntment 

sly untenable that they give an i pression 

ondents ere searchin for any re son_ 

significant for cancellation of he 

es are 

lets 

it was 



months 

f Services 

t 

ions, the 

d have 

t aside the impugned order therefore, 

S 

1/ 4 /1 

The co)nter r 

more reve ling. He has 

applicant was made on a 

given by the applicant 

is clear rom Annexure 

inspector made recomme 

the allega io can only  

ly of Res ondent no. 6 is still 

lleged that appointmen of t he 

ount of illegal gratif cation. 

Sub-Divisional Inspec or. It 

to the OA that the s Divisional 

tions impartially and, therefore, 

e considered to be bas less. 

or 

passed by he 

directions 

appointmen a 

by an appl. ca 

on the basi s 

authority •is 

with the r as 

were given of 

valid. Th 

of t ermina io 

order of 

appointin 

of tenni 

ion of mi. 

f directi 

usses dire 

ns given a 

er conside 

not the 

is bad in  

rrninatim shows that i has been 

authority on the basis of 

higher authoriti es. T e order of 

ation are required to •e made 

by appointing authori y and not 

s from above. If the ppointipg 

tins from above and a rees 

the basis of which di ections 

ing them, the order wo ld be 

ase here, Itherefore,th order 

law. 

received fro 

as been ar 

Department =1 ►gents (Co 

Provides f •r termination 

notice if .D4 Agent has 

as is the cas here. Howev 

terminati o simplicit or 

procedure roVided in R 

been fol 	ed 

ued that Rule 6 of Ext 

tions of Service) Rul 

of service by giving a 

not completed 3 years 

if termination is n 

t en accout of allega 

8 of E.D. Rules shou 



// 

18, 1 , 1.$ 
dated for terrain 

  

The respo dents are dir 

benefits 	which the ai 

but for t e order of ter 

months fr•m the date of 

ion of the applicant's 

:ted to give all conseq 

licant may have been e 

lination within a perio  

ommuni cation of th i s 

services. 

uential 

ntit led 

of three 

order. 

he respondent, 

applicati •n to the appl 

shall pay costs of th 

ant. 

d/ 
.M 

Sd/— 
J .M. 

I 


